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Ad,..,dng of LoaDs b, Bub to 
.. Shlpplbg Com.-Ies 

4782 SHRI BEZHWADA PAP I 
REDDY: WIll the Mini,ter of FINANCE 
be pleased to state: 

(a) whether he is aware that lome "anks 
have been advancins" big 10aOl to some 
shioping companies; 

(b) jf '0, the total amounts advanced 
by banks bane-wise and shjpping company­
wise during the last three years ending 
31st March, 1 9 8 ~; 

(c) the details of major lerms on which 
such loans were advanced; 

(d) the schedule of paymeot of tbe 
loan;- and 

(e) in case loan has Dot been returned 
as per terms settled upon; the reasons for 
(be same and the steps taken to recover 
the amount ., 

THE MINISTER OF STAtrE IN THE 
MINISTRY OF FINANCE (SHRI JA­
NARDHANA POOJARY): (a) and (b). 
Reserve Bank of India has reported that 
during the last three years cnding 31 st 
March, ] 985, four Indian Commecial 
Banks have du~bursed a total of Rs.l 08.89 
crores to 10 shipping companies fOI acqui­
sition of ship.;; under the 'Ship Acquisition 
From Abroad Under New Scheme­
SAFAUNS'. In terms of Section 44( 1) 
of the State Bbnk of Jndi. Act, 195 Sand 
Section J 3(1) of the Banking Companies 
(AcquisitjQD and Transfer of UndertakinB) 
Act, 1970, the details of individual cons­
tituents of the public sector banks cannot 
be disclosed. Hence. tbe blnk.wise and 
company-wise details cannot he disclosed. 

• 
(c) aDd (dr. The loans disbursed UDder 

the GoverDm~ntts scheme and'SAfAUNS' 
are granted fot a period of 12 years with 
initial moratorium of two years, against 
guarantee from Shipping Development 
Fund Committee (SDFC) in favour of the 
financiOI bank as security for the 1080. 

The effective rate of intetest charged f(om 
the .hippiQl compaDi~ il 7.5 %. The 
repayment of such Joana are to be made 

in half yearly equal instalments commenc­
ing after the initial moratorium of two 
years. 

(e) Due to Global recessionary ttend 
in the shipping industry the shjppina 
companies have been facing some finllnciaJ 
difficulties in repayment of the Joans 
availed by tflem and therefore, they havo 
approached the Government for some 
reliefs in the repayments of the loans. 

Setting up of Mini Steel Plants 

4783. SHRI MURLIDHAR MA NE : 
Will the Minister of STEEL, Mlr:JES 
AND t;0AL be pleased to state: 

(a) whether a proposal to set up miDi 

steel plants in the country in view of finan­
cial constraints is under consideration of 
Government; 

(b) jf so, the details thereof; 

(c) whether Government also propose 
to set up some more mini steel plants in 
Maharashtra; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
DEPAR 'llMENT OF STEEL (SHRI K. 
NATWAR SINGH) :(U) No, Sir. 

(b) Does not arise. 

(c) and (d). No such proposal is under 
oonsideration of the Government. 

• 
Exploration Of Uranh.m And Other 

Metals In ADdbra Pradesh 

4784. SHRI VUAYAKUMAR 
RAJU: Will the Minister of STEEL, 
MINES AND COAL be pleased to 
state: 

<a> whether it is a fact that uranium 
and other rare motals have been found 
in some districts of Andbra Pradesh ; 

(b) is 80, the Dames of the distric •• 
wJ1ere tbe uranium and other raro metall 
have been located : aDd 
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(c) the steps taken for their 
exploration? 

THE MINISTER OF STEEL, MINES 
AND COAL (SJ:lRI VASANT SATHE) : 
(a) ~es, Sir, 

(b) Uranium and other heavy 
minerals have been located itt Mehboo­
bnagar, Nellore, Nellore and Prakasam 
Districts of Andhra Pradesh, 

(c) The Atomic Minerals Division of 
the Department of Atomic Energy bas 
intensified its in'egrated survey and 
exploration prO!!1ramme by u-;ing multl­
pronged strategy for indentlfication of 
new t .. rgel areas. Apart from foot. 
surveys and peo chemtcal and geopllvsical 
methods. airborne gamma spectrometry 
and magnetometr,c slJrvey' and remote 
sensing methods are also bemg lI~ed for 
the purpose, 

[Trans/at ion] 

Grant Of Loans To We,tkt-I' Section., 
In Falzabad District Of Uttar 

Pradesh 

4785. SHR[ R P SUMAN: Will 
the Minister of FINANCE be ple,H~t'd to 

state; • 

(8) whether Governmc:nt have IS!lued 
instruction" fur grant of loan to wed ker 
sections a.,d Scheduled Caste 'Scheduled 
Trible beneficiaries under ~peclal com~ 
ponent plan and vorious schemc~ meant 
for the poOr wlthoLit in~lstlOg oS} surety 
or gUdrantee ; 

(b) if so, the details thereof and 
when I~ch IOstTucllons wer,e Issued ; 

(c) the number of banks which 
have advanced loan under above 
instructions ~jlhout insl~lmg pn surety 
or I luarlntee indiCAting the number of 
be neflciaries of each catagoty granted 
loan in Faizabdd District of Uttar 
Pradesh ; and 

(d) If not, the re~ons th~.refcr ? 

THE MINSTER OF ST ATE IN THB 
MINISTRY OP fiNANCB. (SHRI 
JANARDHANA POOJARY') : (a) and 
(b), Separate instructions have not been 
issued by R.,B.I. to b~nks in regard to 
financing SC/ST beaefl::iares under tbe 
special component plan, However, 
Reserve Bank of India have from time to 
time issued comprehensive set of guide. 
lines to banks regarding Iiberalised 
Margin and' Security norms etc, in 
respect of all categories of borrowers for 
advances under priority sector and 
weaker sections. As per these guidelines 
bankq should not insist on collateral 
security or third party guarantee in the 
ca<;e of small loans uoto Rs./. 5 000 in 
agricultural sector aDd u"to RI, 25,000/­
in other priority sectors, 

(c) and (d). R.B.I, has reported that 
the m'orm.llion In the manner asked for 

IS not YIelded by the preseut report 109 
system. Howo:ver, accordmg to tilo 
latest available mformatlon, aggregate 
advances ot' S.:heduled Commercials 
Banks In Falzabad District of Uttar 
Prade~h stooj at Rs, 33.' 9 crores on the 
last Fnday of June, 1984, 

[ £ngl'~h] 

Calles or Irregularities Detected Aga :nf)t 
Employees Officers or tbe CCI & E 

4786, SHRI MOOL CHAND 
DAGA: Wltl the Mjnister of COM· 
MERCB be pleased to state : 

(a) whether cases of irregul~rities/ 

violation of rules and regulations commit­
ted by cerIa-in employees and officers of 
the Chief Controtler of Imports and 
Exports have been detected by Govern­
mcnt~; 

\ 

, b) the pll'lioulars of such employees 
and officers, nature -Of irte8UIarities. 
violmion or rules aftCl regulations an(f 
other relevant deta-iJs; 

(c) whetilcJ;' Government bave launch,.. 
ed prosecuti0,f) aDd 4epart,men~ jll1 ,in­
qUlries agJ~nst ali ' JJCP1 pers9~~ 

(d) the resu\ts pf U1ewpro~li.QJlI/) 
de~~meillal io'Wir~",p (tJ;,._04 ., 




